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" Daled Dehmdun Decemberzf 2002

in pursuance of the proviéions of clause (3) of Article 348 of the Censtitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttaranchai Panchayat (Amendment) Act, 2002 {Uttaranchal Act Sankhya 15 of 2002).

As passed by the Uttaranchal Legislative Assermblyand assented by the Govemaor on December
21, 2002.

o r

THE UTTARANCHAL PANCHAYAT (AMENDMENT) ACT, 2002
(UTTARANCHAL AcT No. 15 OF 2002)

{Be it enacted in the Fifty-third year of the Republic of India)

To amend the Ultar Pradesh Panchayati Raj Act, 1847 and Uttar Pradesh
Kshetra Panchayat & Zila Panchayat Act, 1961 its applicaton to Gram Panchayat,

Kshetra Panchayat & Zila Panchayat respectively.
/

AN
Act
CHAPTER-1
Short “Igz ond 1. (1) This Actmay be called the Uitaranchal Panchayat {Amendmant) Aci, 2002.
Commencement {2) Itshall be applicable to the whole State of Uttaranchal.

{(3) Itshallbe deemed to be enacted October 28, 2002.
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CHAPTER-2

2. After the section 12, 8, & 20 respectively of Uttar Pradesh Panchayat Raj Act,

' 1947 Uttar Pradesh Kshetra Panchayat and Zlla Panchayat Act, 1961 (as Adapted
and Modified in its application to Uttaranchal State) sub-sectien (3-A) shall be
deemed to be amended as foliows, namely :

(3-A) Notwithstanding anytining contained in any ofher provisions of this Act,
where due fo unavoidable circumstances or in public interest, it is not
practicable fo hold an election to constitute a Gram Panchayat, Kshefra
Panchayat & Zila Panchayat before the expiry of its duration and extended
term of six months the State Government or an officer authorized by it in
this behalf may, by order, appeint an administrator who shatf hoid office
for such period not exceeding six months as may be specified in the
said Order and all powers, functions and duties of Gram Panchayat,
Kshetra Panchayat & Zila Panchayat respectively its Pradhan, Pramukh
& Adhyaksh and Committees shall vest in and be excercised, performed
and discharged by such Administrator.

3. The Uttaranchal Panchayat (Amendment) Ordinance, 2002 (Ordinance no. 6 of
2002) is hereby repealed.

By Order,

(U. C. DHYAN!)
Addl Secy.
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In pursuance of the provisions:of Clause (3} of Article 348 of the Constitution of India, the
Governor s pleased to order the pubiication of the following English transtation of the Uttaranchal
Panchayat (Second Amendment) Bill, 2003 Uttaranchai Adhiniyam Sankhya 26 of 2003,

As passed by the Uttaranchal Leg:slatlve Assembly and assented to by the Governor
on 10-01-2004. - ST :

weh e "No:‘AQBMdhayee-arid-Sansadiya Kar‘.yé)'2003 L
v -0 - Dated Dehradun, January 14,2004 . .- - . -
NOTIFICATION ~ ~  ~ . T

- “Miscellangous
UTTARANCHAL PANCHAYAT {SECOND AMENDMENT) Act, 2003
(N o “HUrTARANCHAL ACT NO. 2B OF 2003)
To further amend the Uttar Pradesh 'Panchayat Raj Act, 1947
{as applicable in Uttaranchal)
T Aw
R T PR V.1 S
i7 15 HEREBY inacted in the fifty fourth year of the Republic of India as follows :

Lo - - e CHAPTER-A.

gh‘nr'i :met.i' ' 1. {1) This Act may be calledthé-Uttaranchal Panchayat.(Second Amendment) Act,
Xientano -
Commencement 2003.
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(2) Itshall be applicable to the whole Siate of Uttaranchal.

(3) Mtshall be deemed 1o have come into force on the date the notification is issued
by the State Govemnment. '

CHAPTER--2

2. In the Uttar Pradesh Panchayat Raj Act, 1947 (As applicable in the State of Ame;idmentof

Uttaranchal) {hereinafter referred to as Principal Act) shall be amended as tsh";cg‘r’i'r“ c:::"ﬁcff
follows, namely : _
(1} The word “Secretary” shall be substituted by the word “Pradhan” in clause {a)

‘of sub-section (1) of section 109-A of the Principal Act.
(2) Theword “Pradhan’ shall be inserted betweeh the words "The" and “Secretary™ in

clause (b} of sub-section (1) of section 109-A of the Principal Act.
{3) Anew clause (c) shall be inserted after clause (b} of sub-section {1) of Section

109-A of the Principal Act as follows, namely :

{c} “Secretary ofthe Gram Panchayat shall be responsible for proper mainte-

nance and making entries in the records”.

CHAPTER-3
3. {1} The Utfaranchal Panchayat {Second Amendment) Ordinance, 2003 is hereby Re?eal and
SaWiNgs
repeaied, {Ordinance

(2) Notwithstanding such repeal, anything done or any aclion taken under the no. 05 of 2003)
Ordinance referred t¢ in the sub-sedtion (1) shall be deemed to have been
done or taken under this Act, as if the provisions of this Act were in force at all
material times.

- By Order,

B. Lal,
Secretary.
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In pursuance of the provision of clause. (3) of Article 348 of the Constitution of India, the
Governor is pleased to arder the publication of the following English translation of the Uttaranchal
Panchayat (Third Amendment} Bill, 2003 {Uttaranchal Adhiniyam Sankhya 28 of 2003’)

As passed by the Uttaranchal Leglslatwe Assembly and assented to by the Gcwernor
on January 13, 2004— .

No. 500Mdhayee and Sans’adiya Karya/2003
Dated Dehradun, January 15, 2004
NOTIFICATION
M:scellaneoug

THE UTTARANCHAL PANCHAYAT (TH]RD AMENDMENT) Act 2003
(UTTARANCHAL Acrno. 28 oF 2003)

A Bill further to amend the Uttsar Pradesh Panchayat Ra; Act, 1 947
(as app!:cab!e to the State of Uttaranchal}

AN

AcT .

Be it enacted by the State Assembly in Fifty-Fourth Year of lhe Republic of
Indla as follows
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CHAPTER--1

1. (1) ThisAct may be called the Uttaranchal Panchayat {Third Amendment) Act 2003.
{(2) ltshallbe apphcable {o the whole State of Uttaranchal.

(3) lishallcomeintoforce onsuch date as the State Govemmentmay, by notification
in the Gazette appoint.

CHAPTER--2

2. Section 29 of the Uttar Pradesh Panchayat Raj Act, 1947 {As applicable to the
State of Uttaranchal) (hereinafter referred to as principal Act) shall be amended
as follows, namely :

(1)} Thewords “Six other members” of sub-section {2) of section 29 of the principal
Act shall be substituted by the words “Four other members”.
The following provision shall be inserted in this sub-section :
“Provided further that the State Government may designate any Govermnment
. seyvant as Co-Secretary to a committee related to any particular subject.”
(2) After sub-section (2) of section 29.0f the principal Act, a new sub-section (3)
shall be inserted as follows, namely : : :
"(3) The State Govemment may, if and when so required, constitute a sub-
- committee for a particular subject to assist the main committee by
notification.” ' '

By Order,

" BHAROSI LAL,
Secretary.
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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of The Uttaranchal
Panchayat Raj Bill, 2006 (Uttaranchal Adhiniyam Sankhya 13 of 2006).

As Passed by the Uttaranchal Legislative Assembfy and assented to by the Governor on
October 15, 2006. , S )

No. 840Nrﬂhéyee and Sansadiya KﬁiyéfZOOS .' “
Dated Dehradun, October 17, 2006 ’

NOTIFICATION
Miscellaneous

THE UTTARANCHAL PANCHAYAT LAWS (AMENDMENT) ACT, 2006
{AcT NO. 13 oF, 2006) |

(As passed by the Uitaranéhal.LegislatLire) a
AN
Act -

~ further to amend the United Provinces Panchayat Raj Act, 1947 and the
Uttar Pradesh Kshetra Panchayats and Zila Panchayats Adhiniyam, 1961.

Enacted by the Uttaranchal Vidhan Sabha in the Fifty-seventh Year of the
Republic of India:--
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Short title
and
Commencement

Amendment of
section 11-C of
tive United
Panchayat Raj
Act no. 26 of
1947

Substitution of
seclion 12-B

Amendment of
section 14

Insertion of
new section
14-B

f 2 o ¥

Chapter |
Prellminary

1. (1) This Act may be called the Uttaranchal Panchayat Laws (Amend-
ment} Act, 2006.

{2} It shall come into force atonce.

Chapter il
Amendment of the United Provinces Panchayat Raj Act, 1947

2. In section 11-C of the United Provinces Panchayat Raj Act, 1947, hereinafter
in this chapter referred to as the principal Act, sub-section (3) shall be omitted.

3. For section, 12-B of the principaf Act, the following section shall be
substituted, namely:--

“12-B (1) A Gram Sabha shali ordinarly meet for the meetings of Gram
Sabha transaction of business at least once every month but two months shall
notintervene between two consecutive meetings:

Provided that the date to be appointed for the first mee’ung of Gram
Sabha, shall be within thirty days from the date of its constitution.

{2) The meetings of the Gram Sabha shall be held at such place and in
such manner as may be prescribed.”

4. In section 14 of the principal Act--
(a) In the heading the words “and Up- Pradhan” shall be omitted.
{b) For sub-section {1) the following sub-section shall be substituted; namely-

“(1) The Gram Sabha may at a meeting specially convened for thr pur-
nose and of which at feast 15 days previous notice shall be given,
remove the Pradhan by a majority of two-thirds of the members of
the Gram Sabha presentand voting.

(1-A) Notwiihstanding anything contained in section 11 one-third of the
members of the Gram Sabha shall form the corum for a meenng

urfder sub-section {1)." -
{c} In sub-section (3) for the words “two years” the words “one year” shall be
substituted. .

5. After section 14-A of the pnnclpal Act, the following section shall be
inserted, namely:--

“14-B {1} Removal of Up-Pradhan--The Gram Sabhamay, ata rneeting spe-
cially convened for the purpose and of which at least fifteen days previous notice
shall be given, remove the Up- Pradhan by a majority of iwo-thirds of the members of
the Gram Panchayat.

{2} A meeting for the removal of a Up-Pradhan shall not be convened
within two years of his election.

(3) if the motion is nat taken up for lack of requisite majority at the meeting,
no subsequent meeting for the removal of the same Up-Pradhari shall be convened
within two years of the date of the previous meeting.

{4) Subject to the provisions of the section, the procedure forthe removal of
a Up-Pradhan, including that to be foliowed at such meeting, shail be such as may
be prescribed.”
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Chapter-Hl

Amendment of the Uttar Pradesh Kshetra Panchayats and Zila
Panchayats Adhinlyam, 1961

6. In section 61 of the Uttar Pradesh Kshetra Panchayats and Zila Panchayats - Amendment of
Adhiniyam, 1961 hereinafter in this chapter referred to as the principal Act, for sub- f}e;";f;t Er:ou:fis
section (1) the following sub-section shall be substituted, namely:-- of 1961

“{(1} A Zila Panchayat shall meet for the transaction of business at least
once in every two months:

Provided that the date to be appointed for the first meeting of a Zila Panchayat,
shall be within thirty days from the date of its constitution.”

7. In section 84 of the principal Act, for sub-section (1), the follwing sub-  Amendment of
section shall be substituted, namely:-- section 84

“(1) AKshetra Panchayat shali meet for the transaction of business at least
once in every two months:

Provided that the date to be appointed for the first meeting or a Kshetra
Panchayat, shall be within thirty days from the date of its constitution.”

8. In section 239 of the principal Act In sub-section {2}, in the listin item 1  Amendment of

relating to public safety and convenience, clause {a) shall be omitted. section 239
By Order,
Smt. INDIRA ASHISH,
Secratary.
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